
CENTRAL ADMINISTRATIVE TRIBUNAL 

	(Z) 
PRINCIPAL BENCH, NEW DELHI 

OA NO, 895/2003 

'['his the 3rd day of April, 2003 

HON ' E3L L SH . KU LD II-' S I NUll, MEMBER ( i ) 

Harbans S ingli 
R/o WZ--208--A, \'ar inder Nagar, 
New Delhi-8. 

(11-  Advocate: Sh. Jasbir Malik) 

\/ e r s us 

union of India 
Through Secretary 
Ministry of Railway, 
North Block, New Delhi. 

1)ivision Railway Manager, 
[MIM Office, Northern Railway, 
New Delhi. 

DJIIEI QDBRU 

App! icant submits that he had served the Hai livays for 

more than 15 years and the service rendered by him qua liii es 

tor the purpose of pens ion but despite his representat ion, the 

respondents have not given any response nor have sanctioned 

any pens ion to him and his representat ion is Still pending. 

2. 	1 think this OA can be disposed of at this stage itself 

with the direction to the respondents to pass a reasoned and 

speaking order. 	Accordingly, OAS disposed of with the 

ci irect ion to the respondents to pass a reasoned and speaking 

order on the representation of the app! leant with in 2 months 

from the date of receipt of a copy 01 this order. 

KIJLDIP SIN'H 
Member ( J ) 
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